5727
12324 hrs,

DELHI HIGH COURT BILL*

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies In the Minisiry of
Defence (Shri Hathi): I beg to move
for leave to introduce a Bill to pro-
vide for the constitution of a High
‘Court for the Union territory of Delhi,
for the extension of the jurisdiction
.of that High Court to the Union terri-
tory of Himachal Pradesh and for
matters connected therewith.

Mr. Speaker: The question is:

*“That leave be granted to intro-
duced a Bill to provide for the
constitution of a High Court for
the Union territory of Delhi, for
the extension of the jurisdiction
of that High Court to the Union
territory of Himachal Pradesh
and for matters connected there-
with."

The motion was adopted.

Shri Hathl: I introducet the Bill,

12.33 hrs,

RE ORDINANCE BY GOVERNOH
OF UP.

Shri Harli Vishnu Kamath (Hoshan-
gabad): Sir, before you take up the
next item, I request you humbly, yet
earnestly to enlighten the House as
io why the question of the shameful
misuse of the Ordinance-making
power by the Governor of UP. just
to save two or three persons cannot
be raised in this House. This is an

DECEMBER

6, 1965 UP, Ordinance 5728
Mr. Speaker: It cannot be ralsed im
this way.

Shri Harl Vishnu Eamath: This is
an emergency, and....

Mr. Speaker: Mr. Kamath would
excuse me if I dq not answer It here.

Shri Hari Vishnu EKamath: Gover-
nors are appointed by the President
and in this emergency the Union
Government has got the power to
advise the Governor.

Mr, Speaker: He can come and dis-
cuss it with me or he can write to
me.

Shri Harl Vishnu Kamath: This is
not a private matter between you
and me, Sir. It is a national matter,
I humbly request you to enlighten
the House, in the national interest, in
the public interest, It is a matter of
constitutional importance, It is not a
matter between you and me.

=t femr qEATOw  (@vEEyY) o
e AgEY, WEA § ag  fawen
qr f&  war @A S o de e
FOTHTATE & FAT UF I 2 A
&1 & s amEn g R wn o
% ag avasy W A | & s i
T FTAET AEar § o

worm WG g ¥ W awm
Y qo awar § | T AR F A W
A § a T 9 @ §, e T
T FH T IS A E )

Shri Harl Vishna Eamath: Have
you finally ruled that it is a matter
between you and me, and not a matter
of national importance? (Interrup-
tion). Your silence is rather disturb-
ing.

*Published in Gazette of India
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Mr. Bpeaker: Order, order. The
House will take up the next item of
business.

Shri H. N, Mukerjee (Calcutta Cen-
tral): Sir, would you give me a
hearing for a moment? Shri Kamath
has asked for your guidance and I
heard you to say that he is welcome
or any Member of the House is wel-
come to go and discuss with you as
to how these matters can be brought
up. The use of the ordinance-making
power, at this particular time, an
attack on the principle of the auto-
nomy of universities—the Minister is
talking about it—is something very
serious.  Would you, therefore, tell
us, and assist us in the matter of
bringing this up in the House by
whichever mechanism you think fit.
We are ready to go and meet you in
your Chamber.

Mr. Speaker: I objected to the
matter being raised in this manmmer,
It 1 just allow this, then how can 1
bar out others? The leaders of res-
ponsibles groups sghould realise that
difficulty of mine. It should not be
raised in this manner.

Shri Harl Vishno Kamath: Why
should you take us to task? It is
being done by almost everybody,
every day. (Inierruption).

Mr. Bpeaker: Order, order.

ot Wi (@rTie) o werm AgEd,
WY g9 %1 ¥tz 8% § AfFq gEdd ®
g awg ¥ faat amar 20

worm wpiET . 91T AW W 6

wrdn F ff gww &
12.35 hre
MOTIONS RE. FOOD SITUATION

AND SITUATION ARISING OUT OF
DROUGHT CONDITIONS—contd.

My, Bpeaker: The House will now
sake up further consideration of the

and Drought s73e
Conditions (Ms.)
mutivn on the food situation and the
drought situation. More than eight
hours and 50 minutes have been takem
up: eight hours and 50 minutes in the
regular way, and one hour and 3
minutes more by the House sitling
for extra time. I am not including
the one hour and 30 minutes in the
15 hours, Therefore, six hours and
10 minutes remain. Shri K. L. More.

Bhri Indrajit Gupta (Calcutte
South West): Will the Minister reply
tormorrow?

Mr. Speaker: Will the hon. Minie-
ter be replying tomorrow?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam):It looke
like that, Sir.

12.36 hra.

[Mg. DePUTY-SPEAKER in the Chairl

Shri K, L, More (Hatakanangle):
Sir, 1 am grateful to you for giving
me this opportunity to make a few
observations on the food situation of
our country. It is rather unfortunate
that we are obliged to discuss to this
food situation under the dismal sha-
dow of drought and famine which
forebodes starvation, ruin and stalk-
ing death not only for the human
beings, but the cattle all over the
country. As we are aware, recently
we had to face the dangerous war omn
the battle front. Now we have fo
face a more dreadful war on the food
front. We hope and trust that our
whole country, especially our patrio-
tic tarmers, will rise to the occasim
and meet the challenge, as was met
by our jawans on the battle-field so

gloriously.

It is most relieving and encourag-
ing that the hon. Minister of .
and Agriculture, Shri Subramaniam,



